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or tbe pollution of water in th Oomati 
river due to discbarg" of iodu trial wa Ce 
by a di tillery; 

(b) if so, the step taken to prev ot 
thi poJlutioD,; and 

(c) whether Government will propo e 
to 3 k thi industrial unit to instal the 
latest pollution c otrol devIces immediately 
and stop production tiil ucb devices are 
installed? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF ENVIRONME T AND 
FORESTS (SHRI VIR SEN) : (a) Ye , Sir. 

(b) and (c). Uttar Pradesh Pollution 
Control Board has taken regal action 
against the polluting industry ~s per th 
provisions f the Water (Prevention and 
Control f Pollution) Act of J 974, and th 
matter i pending in the Court a Di trict 
Judge, Lucknow had passed u Stay Ot·def. 

ow ver, the Board is con fantly persua· 
ding the industry to in. tall uitable diluent 
treatmen't plant. As a result the indu try 
lias already submitted a Sc erne and time 
bou'nd pro ramme f r i stalla tion and 
commissioning of the plant. 

Tourist Centres in Coimbator 

2367. SHRI R. ANNANAMnr: Will 
the Minister of T URJSM AND CIVIL 
A VIATION be pleased to state: 

(a) whether the Union Governm ot 
propo e to dove lop Top lip and Thiru­
moorthy bills in Coimbatore district, Tamil 
Nadu as Tour,i t C otr s during the Seventh 
Five Year Plan a th . place" have imm n e 
potential for Touri m Developm nt; 

(b) if 0, the details thereof; and 

(C) if not, the re ons therefor? 

THE MINI TER O' STATE IN THE 
IVI NISTRY OF TOURI M ' AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) ! 
(a) 10 (0) . Ndth r the G~vermnent · of 
Tamil Nadu nor tho Central D partment of 
Tourism have any propo at to deyelop Top 
Jip in Coimbu tor dis rict a a touri t 

c;eotr. The Sl te Governmenf, however, 
have pl' ns to develop ThirUDloortby bills as 
an xc;ur$ion centre. . 

Rotation of lAS Oft'Jcers in Ministries 

2368. SHRI SANAT KUMAR 
MANDAL : Will the PRIMB M NISTER 
be plea d to sta te : 

(a) the normal tenur~ oran officer of . 
th tA.S. at the C Dtre as Depqty Secre­
tary, Joint Secre tary and above; 

(b) how the tenure ruies of JAS Officers 
came into op .. ration and whether these are 
being strictly followed; 

(C) the normal fay of au l.A .S. Officer 
in One Minis try or D epartm nt as D~puty 

Secretary, Joint Secretary and above and 
whether the e Officers after a stay of 3 
years in ne Ministry or D epartmen t are 
fotat d; 

(d) if n t the rea ODS therefor; and 

(c) the number of these Officers who 
have work d in the various Ministries and 
D partments f r more than 3 y ars .. 
Mini ' try-wi e and Department .. wi e nnd rhe 
reason for not rotating them in the interest 
of cleaner administration? 

THE MINISTB OP STATE ·IN TliE 
DEPARTMENT OF PERSONNEL AND 
ADMINrS ATIVE l~EFORMS . AND 
COefORB (SHRI K.P. S]NGH DEO): 

, (U) and (b). The norma} period of tenure 
for 'officers b Jonging to the Indian Adminis .. 
tral ive Serv~ce (as w 11 as those belonging 
to other All India Services and organised 
Cen ra I Services Group (A ') in different 
posts i as und .r ;-

(i,) Po ts at the level ") 

of Deputy I 4 years ineJu ive 
Se relary \.. of service 

(ii) Post at the level ( in tbe 10-
of Director and I s· years wer posts) 
Joint Seoretary J 

Posts t the level 
of Additional 
S cretary : . 

(a) Officer to be appointed as 
A(.1ditional Secrotary dirl.:ctly 
from tbe Stut /Cadre will have 
a tenul' of five year. . 

(b) tn the case of Joint Secretaries 
promoted as Additional SecIe­
tary J the combined tenurC' of 




